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The entire set of the documents submitted by the respondents on the last date of

hearing has been duly forwarded to the valuer under acknowledged of receipt.

2. A letter has been received from Punkaj Oswal & Co., Chartered Accountants, the
valuer appointed in this case, enumerating various other documents required for

assessment.

# Contd/-........



D

3. This Bench has carefully considered the required list and has conczided that only
Item No.2, i.e, the Income Tax Return with Computation and Assessment Orders, etc
from the Financial Years 2009-2010 to 2012-13, may be some relevance for valuation.
Other than these, we are unable to appreciate how they would be of relevance for the

job entrusted to him.

3. Ld. Counsel for the respondent submits the Income Tax returns as per item no.2

in the letter have already been duly annexed in Volume 1. The petitioner may verify the

same.
4. The valuer is given four weeks’ time to complete the assessment.
5. To come up on 19.10.2016. B o//——
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